
LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF  DELHI

Bulletin Part-I
(Brief summary of proceedings)

Monday, 30 November, 2015/ 09 Margshirsha, 1937 (Saka)
No. 21
2.01 P.M. Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

1. 2.02 P.M. Sh. Vijender Gupta, Hon’ble Leader of Opposition sought to know
about the fate of the Notice of Calling Attention given by him under
Rule-54.
The Chair stated that a notice of calling attention had been received
from Sh. Vijender Gupta regarding non-issuance of guidelines
pertaining to the admissions in nursery classes of private
educational institutions.
The Chair ruled that three Bills pertaining to the Education
Department were to be considered in the House and the matter could
be taken up during the discussion on those Bills and moreover, there
was also provision under Rule-280 for raising such issues in the
House.
The Chair disallowed the notice.

2. 2.04 P.M. Ms. Alka Lamba, Member of Ruling Party displayed a news item in
her mobile in which Sh. Om Prakash Sharma, Member of BJP had
allegedly made some derogatory remarks against her.
She demanded that the meetings of the Ethics Committee should be
held on daily basis and its reports should be submitted at the
earliest.
She came into the well of the House alongwith Ms. Pramila Tokas
and Ms. Sarita Singh.
Ms. Bandana Kumari, Hon’ble Dy. Speaker also supported the
statement of Ms. Alka Lamba.
The Chair stated that the matter was of serious nature and informed
that the first meeting of the Ethics Committee had been held on
27.11.2015 and the next meeting has been scheduled for the evening
today.
Sh. Vijender Gupta and Sh. Jagdish Pradhan also stood and objected
the allegations of Ms. Alka Lamba.
Sh. Vijender Gupta stated that the allegations made by Ms. Alka
Lamba were baseless and she was misleading the House.
Ms. Alka Lamba, Ms. Pramila Tokas and Ms. Sarita Singh came near
the Chair of the Speaker and started exchanging arguments with
Hon’ble Speaker and Leader of Opposition.

3. 2.13 P.M. Sh. Vijender Gupta stated that the incident of 24.11.2015 was being
dealt partially and the views of his party were not being considered.
The Chair stated that no notice had been received from Sh. Vijender
Gupta on the aforesaid matter. He asked the Leader of Opposition to
submit his complaint in writing.
The Chair further stated that the Ethics Committee would investigate



every aspect of the incident meticulously.
Hon’ble Speaker also asked Ms. Alka Lamba to handover the clipping
of the said news item to the Committee.

4. 2.19 P.M. Sh. Vijender Gupta was not satisfied with the statement of the Chair.
He started arguing with the Chair.
Uproar in the House.
The Chair asked Sh. Vijender Gupta to leave the House till 04.00
P.M. due to his indecorous behavior.
Since Shri Vijender Gupta did not withdraw from the House
voluntarily, the Chair directed that he be evicted from the House.
Accordingly, Marshals of the House escorted Shri Vijender Gupta
out.
Shri Jagdish Pradhan, Member of BJP also went out of the House.

5. 2.25 P.M. The Chair stated that it was his top priority to conduct the
proceedings of the House smoothly but the Leader of Opposition was
reluctant to hear the plight of women members and was only
interested to waste the floor time despite the fact that the status of
Leader of opposition was next to the Leader of the House.

6. 2.28 P.M. Special Mention(Rule-280):- The following Members raised matters
under Rule-280 with the permission of the Chair:-
1. Sh. Naresh Balyan
2. Sh. Rajender Pal Gautam
3. Sh. Vishesh Ravi
4. Ms. Bhavna Gaur
5. Smt. Pramila Tokas
6. Sh. Som Dutt
7. Sh. Raju Dhingan
8. Sh. Shridutt Sharma
9. Sh. Naresh Yadav
10. Sh. Mahender Goel

7. 2.50 P.M. The Chair adjourned the House upto 3.30 P.M.

8. 3.32 P.M. House reassembled.
Hon’ble Speaker in- Chair.

9. 3.33 P.M. Hon’ble Speaker and Shri Manish Sisodia, Dy. Chief Minister
requested Shri Vijender Gupta, Leader of Opposition and Sh.
Jagdish Pradhan, Member of BJP to participate in the proceedings.
However the two Members did not turn up.

10. 3.35 P.M. Introduction of Bill :
Shri Manish Sisodia, Hon’ble Dy. Chief Minister introduced the
“THE DELHI JANLOKPAL BILL, 2015” (Bill No.16 of 2015) with
the leave of the House and made a brief statement.
There was thunderous applause and slogans in favour of “The Delhi
Janlokpal Bill” in the House.



11. 3.55 P.M. Consideration of Bills:
1. Sh. Manish Sisodia, Hon’ble Dy. Chief Minister moved that

“Delhi School (Verification of Accounts and Refund of Excess
Fee) Bill, 2015” (Bill No.09 of 2015) introduced on 20
November, 2015 be taken into consideration.

The Motion was put to vote and adopted by voice-vote.
2. Sh. Manish Sisodia, Hon’ble Dy. Chief Minister moved “Delhi

School Education (Amendment) Bill, 2015” (Bill No.10 of
2015) introduced on 20 November, 2015 be taken into
consideration.

The Motion was put to vote and adopted by voice-vote.
3. Sh. Manish Sisodia, Hon’ble Dy. Chief Minister moved “The

Right of Children to Free and Compulsory Education (Delhi
Amendment) Bill, 2015” (Bill No.15 of 2015) introduced on 27
November, 2015 be taken into consideration.

The Motion was put to vote and adopted by voice-vote.

12. 4.00 P.M. Discussion on the aforesaid Bills introduced by Sh. Manish Sisodia,
Dy. Chief Minister :
The following members participated in the debate:

1. Sh. Rajender Pal Gautam
2. Sh. Praveen Kumar
3. Sh. Nitin Tyagi

13. 4.34 P.M. Smt. Bandana Kumari, Hon’ble Dy. Speaker in-Chair.

14. 4.35 P.M. Discussion continued…
4. Sh. Somnath Bharti
5. Sh. Satyendar Jain, Minister of Health
6. Sh. Saurabh Bhardwaj
7. Sh. Rajesh Rishi
8. Sh. Ajay Dutt
9. Sh. Rajesh Gupta

15. 5.33 P.M. Hon’ble Speaker in-Chair

16. Discussion continued…
10.Ms. Rakhi Birla
11.Sh. Raghuvinder Shokeen
12.Sh. Gulab Singh

17. 6.01 P.M. The Chair adjourned the House upto 2.00 PM on Tuesday, 01
December 2015.
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